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[Translation]

Setting up of Technical Advisory Committee

10945. SHRI RAM VILAS MUTTEM-
WAR : Will the Minister of WATER
RESOURCES be pleased 'to state:

(a) tbe objectives of setting up of
Technical Advisory Committee;

(b) whether the Committee has proved
useful in according approval to the
projects; and

(c) the details of achievements made
so far by the Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATl KRISHNA SAHI) : (a) The
main purpose of the Advisory Committee
is to examine techno-cconornic viability of
major/medium irrigation, flood control and
multipurpose projects.

(b) and (c). Over 900 projects have
been considered and recommended by the
Advisory Committee.

[English)

Sale ()l gold by Reserve Bank of India

10946. SHRI MANIK REDDY: Will
the Minister of FINANCE be pleased to
state:

(a) the quantum of gold sold by the
Reserve Bank of India during the past three
years; and

(b) the procedure followed in selling
the gold?

THE MINISTER OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FALE/RO):
(a) The Reserve Bank of India has not
sold gold during the past thrre ye.irs,

(b) Does not arise.

Government nominees on Board of Com-
panies assisted by financial institutions

10947. PROF. K. V. THOMAS: Will
the Minister of FINANCE be pleased to,
state:

(<I) the directions given to nominees of
Government in the Board of Companies
assisted by financial institutions;

(b) the number of private companies
in Kerala which have been given financial
assistance by financial institutions to revive
from industrial sickness; and

(c) the particulars of the Government
nominees in the Board of these companies?

THE MINISTER OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FALEIRO):
(a) Statc/Centrul Government normally
appoint their nominees on companies
assisted by the financial institutions where
the former have stake by way of subscrip-
tion to the share capital or where they are
involved as eo-promoters (as in the case of
joint sector companies), as also on
companies wholly-owned by them.

Institutions appoint their nominees on
the Board of their assisted companies as
per their norms. IDBI has issued guidelines
to its nominee directors Which, inter-alia,
require that they would not only safeguard
the interests of the institutions but also
serve interests of sound public policy,
provide adequate feedback to the institu-
tions on the affairs and operations of the
Company, and see that the company is
run on sound commercial lines within the'
policy framework of Government.

(b) and (c). lOBI have reported that
financial institutions i.e. lOBI, IFCI,
ICICI and IRBI have given revival assis-
tance to 11 private companies in Kerala.
Particulars of Government nominee in the
Boards of these companies are being
ascertained and to the extent available
and permissible would be laid 0\1 the Table
of the House.

Import of raw cashew

10948. DR. PHULRENU GUl-IA :
Will the Minister of COMMERCE be
pleased to slate:

(a) whether there is any proposal to
import raw cashew during 1988-89; and

(b) if so, _the details thereof? -
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THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) and (b). Import of raw
cashew nuts is freely permitted under the
Import Policy. Import of raw cashewnuts
depends on a number factors like domestic
production, availability of raw cashewnuts
in other cashew growing countries, prices
etc.

Investiblc funds of Unit Trust of India

10949. SHRI RAM BAHA DUR
SINGH : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the Unit
Trust of India has been making large
amounts (additions) to its investible funds
during the past four years;

(b) if SOl the year- wise details thereof;
and

(c) the details of its investments during
the past four years, year-wise and heads
under which these funds have been
invested?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY
OF FINANCE (SHRI EDUARDO
FALEIRO) : (a) Yes, Sir.

(b) Year-wise details of additions to
iovestible funds are given below :

(Rs. Cror es)

Year ending
30th June.

Additions to Investi-
ble funds

1984

1985

1986

1987

391.09

94828

1008.73

1345.34

(c) The details of investments of the
additions to investible funds are- as
under:

(Rs. Crores)

1984 1985 1986 1987

1. Shares/Debentures 232.71 405.77 575.45 740.19

2. Govt. Securities 19.95 105.06 130.00 45.00

3. Term Loan 42.02

4. Short-Term Deposits 49.18 187.74 142.73 (-)16.23

5. Call Deposits, etc. 89.25 249.71 160.55 534.36

Total 391.09 948.28 1008.73 1345.34

Impact of import of cotton on cotton growers (b) if so, the details thereof; and

10950. SHRIMA Tl USHA CHOU·
DHARY: Will the Minister of TEXTILES
be pleased to stale:

(a) whether Government have studied
the impact of imports of cotton on cotton
production and cotton growers in the
country;

(c) if not, the reasons therefor ?

THE MINISTER OF TEXTILES
(SHRI RAM NIWAS MIRDHA) : (a) and
(b). Government are keeping a watch'
over the situation and have not permitted
the import of cotton during the past three
years except on an advance' Licensing
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32. Bag-in-box system,14. Sta-lox system.

15. Tray-seal system.

16. Stand-up pouch system.

17. FFSwith vacuumising and inert
gas flushing.

18. Gas flush packing system for
flexible packages.

19. Gas and vacuum packaging system
for flexible packages.

20. Automatic bottle labelling machine.

21. Coding, marking including ink Jet
printing machine other than over-
printing machines.

22•. Check weighing columetric/gravi-
metric fillers.

23. Aseptic packaging machinery which
may also perform one orqlore of
the following processes in addition
to packaging :

Pre-sterilising, pasteurising, -com-
prising, forming, filling, sealing,
coding; marking.

24. Filling and sealing machines for
laminated collapsible tubes.

25. Filling for thermo-formed trays and
top sealing machines.

26. Filling and sealing system for bag-
in-box with or without vacuum/
gas flush system.

27. Flat carton
items and
pouches.

system for bagged
solid products in

28. Case packing machine.

29. High speed automatic wrappers-
other than cigarette pack wrappers.

30. On line inspection systems for
filled packages.

31. Continuous vacuum thermo-forming
other than blister packing for
tablets.

Written Answers

33. Vacuum concentration machinery-
for manufacture of concen trated
fruit juices and pulp.

34. Asceptic packaging materials, bags
and drums.

This concession has been given. \,0 such
goods as are considered-essential for "the
modernisation and for improving . :the
export potential of the processed food
industry.

Trade with Pakistan

11071. SHRI RADHAKANtA DIqAL :
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government.. have taken
steps to establish bilateral trade' with
Pakistan; and

(b) if so, the areas identified for ',fhe
expansion of bilateral trade between vbsth
the countries?

THE MINISTER OF STATE IN..T.HE
MINISTRY OF COMMERCE· (~H~I
P.R. DASMUNSI) (a) Yes, Sir,

(b) Trade between the State Corpo-
rations of the two countries . is'jr~ely
permitted. Regarding private trade, India
permits import of all items by private
importers as per the provisions. of" the
Import-Export. Policy:

Pakistan has recently notified 'a lls'f of
249 items which can be imported from
India by private parties in Pakistan. This
list inter alia includes items likecalcujating
machines, drilling rigs, . dupllcatiIlg
machines: lifts & escalaters.cessentiahoils,
citric acid, fire engines, crude 'drugs etc.

Tea production in Orlssa . . "

11072. SHRI RADHAK!ANTA DIOAl.L:;:
Will the Minister of .COMM'ERGEl ;.be
pleased to state : - . i',

. (a) whether commercial' proctp!;::tion(-pJ
tea has started in the, ,1:1ea .-Plantca:.tions
undertaken 'in the -non-tridHiohal·;~:!:~~dn
Orissa ; ,.," -; -:0 ..,j"-""'1t~;,,-,:""





























































































329 BP.C. Ltd.
(Det. of Serv,

VAtSAKHA 23. 19.10 (SAKA) Conds.o/
. Employees) Bill

workers are not put at a disadvantage
that they have to suffer immediate reduc-
tion in their emoluments. If the workers
lose Rs. 300 to Rs. 600 per month they
will not agree to that and a big trouble
will take place. So it has to be worked
out in a way that there is no unnecessary
confrontation with the workers. I think
it can be done in a rational way. This
piece of legislation should not be used
to short-circuit the labour court, High
Court and the Tribunal. The sole pur-
pose of bringing this Bill seems to be to
circumvent the labour court, High Court
and the Tribunal. This, I think, does
not give any credit to the Government.

1 do not support the Bill but since a
new scheme is being made it should be
done in co operati on with the workers
themselves and their representatives.

[Translation]

THE MINISTER OF STA TE OF THE
MINISTR Y OF PETROLEUM AND
NATURAL GAS (SHRIBRAHMA
DUTT) : Mr. Deputy Speaker, Sir, I
would like to thank all those hOD.
Members who have expressed their views
on the Bill. Yesterday also I explained
the intention behind introducing this Bill.
The intention is to formulate the condi-
tions of service for fixing the salaries of
these employees. It is correct that the
Bill should have been introduced much
earlier', but the intention of the Govern-
ment is to pay good salaries to the
workers of oil and natural gas industry,
make available enough resources for oil
exploration at new sites and to earn
revenue for the public exchequer from
them. It is a matter of pleasure that 12
out of 13 oil companies are working on
these lines. The Government has made
it clear in this Bill that the old workers
working in the refinery, to whom Shri
Indrajit Gupta, an hon. Member of the
House has also referred in his speech,
will be given protection so that they
might not face difficulties Wr;; are also
seized of the matter that their number
will decline substantially over the next
5-6 years. This is clear from the fact
that this year alone, about Rs. 33.3
lakhs will have to be paid and in 1993-94,
Rs. 2.2 lakhs are to be paid. Thus,
gradually, they will be automatically

phased out, but at the same time, full
care has been taken for their protection.
At this point, I want to clearly state
one thing that Bharat Petroleum is the
product of amalgamation of two wings
of Burmah Shdl-Refining and Marketing.
Now in refinery, there are 276 old em-
ployees, who are being governed by old
conditions of service. There are 1864
new employees ",..hose condit io is of
service and salaries are yet 10 be deter-
mined. In marketing wing, there are
136 old employees, who are working on
old pttern of salaries. Most of them
are posted in the clerical cadre in Bom-
bay region. In this wing, there are 521
old employees, who are working on new
conditions of service. Not 2,000 but
4,935 employee; were recruited later on.
We have reached settlement with them
and dispute is only about 1864 employees.
Their demand is that they should
be governed by old conditions of service.
But if their demand is accepted, we shall
be creating anomaly in the company
which has been set up on amalgamation
of two companies. In addition, this
will also create problems elsewhere.

The hon. Members have raised a fe;;-
points. I would like to thank hon. Shri __
Ramaiah for supporting the Bill and at
the same time advocating the case of the
old employees. I have already stated
that their rights will be protected by
paying them personal pay .. 521 old em-
ployees have already given their consent
to be governed by the new conditions of
service. Shri Pattuaik also stated the
same thing and hence his point stands
clarified. Shri Thomas said that the
Government wanted to bypass the courts
by introducing this Bill, but I would say
that this is not true. The jurisdiction
of the courts is clearly demarcated. They
are to interpret the law. It is for the
Government to formulate laws for the em-
ploye es, according to the lime and in tbe
interest of the companies and the nation.

[English]

SHRI THAMPAN THOMAS (Mave-
likara) : Are you aware of the Supreme
Court's decision?

SHRI BRAHMA DUTT : I am aware
of every thing. We are follcwing every-.














































































































